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Government of India
Ministry of Commerce

Directorate General of Foreign Trade
Udyog Bhavan,
New Delhi – 110
011.

 
Policy
Circular No.14   (RE-08)/2004-2009          Dated the 3rd July,
2008                             
To
All
Licensing Authorities;
All
Commissioners of Customs;
 
 Sub:
- Import policy of items classified under ITC (HS) Code 2846 (Compounds,
 in-organic or organic, of rare-
earth metals, of yttrium or of scandium or of
mixtures of these metals)
 

Vide Notification No. 90 (RE-
2007) dated 28-03-2008, import of items classified under ITC (HS) Code
2846
(Compounds, in-organic or organic, of rare-earth metals, of yttrium or of
scandium or of mixtures of these
metals) have made ‘Free’. Representations have
 been received in this office seeking clarification regarding the
effective date
for free importability of these items.
 
2.       The matter
has been examined. Notification No.90 (RE- 2007) dated 28-03-2008, has been
issued based on
recommendation received from Department of Atomic Energy,
 Government. Department Atomic Energy has
recommended these changes in the
import Policy, in accordance with Notification dated 18.01.2006, issued by them
under Atomic Energy Act, 1962. As per the Notification, items under ITC (HS)
 Code No. 2846 ceased to be
“Prescribed Substances” with effect from 01.01.2007.
   
3.       In
view of the difficulties expressed by trade and industry, as a special case, it
is clarified that, import of
items classified under ITC (HS) Code 2846
(Compounds, in-organic or organic, of rare-earth metals, of yttrium or
of
 scandium or of mixtures of these metals) shall be considered ‘Free’,
 retrospectively with effect from
01.01.2007.

 
This issues with the approval of competent authority.

 (O.P. Hisaria)
Joint Director General of Foreign Trade

 
(Issued from File
No.01/93/180/02005/AM99/PC-IA)
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